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THE UTTAR PRADESH FUNDAMENTAL RULE 56 (AMENDMENT AND -~ .
| "~ VALIDATION) ACT, 1970 « o :
No. 5 or 1970) v

(U. P. Act

[*Authoritative English Text ofj the Uttar Pradesh Fundamental Rule 56 (Sansho-
’ : , dhan tatha Vaidhikaran) Adhiniyam, 1970.] ’
AN
| . ACT <
to amend Fundamental Rule 56 and to validate certain actions taken thereunder or in

relation thereto. : :

Itis HEREBY enacted in the Twenty-first Year of the Republic of India as
follows :— - _

g 1. This Act may be called the Uttar Pradesh Fundamental Rule 56 (Amend-  Short titie.
| SN ment and Validation) Act, 1970. :

2. 1In clause (2) of Rule 56 of the Uttar Pradesh Fundamental Rules, published  Amendment of
in the Financial Handbook, Volume II, Parts II to IV, hereinafter referred to as  Pundamental
the said Rule 56(a), for the existing provisos the following provisos and Explanation Rule 56.
shall be substituted, and be deemed to have been _substituted with effect from

- January 1, 1964, namely i— ; ' .

“Provided that— _

(i) the appointing authority may, at any time, without assigning any
reason, require the Government servant to retire on three months’ notice
or pay in lieu of the whole or part thereof, after he attains the age of 55 years,
or such lesser age as together with the period of notice in lien of which the
pay is substituted would aggregate to 55 years, 5o, however, that in the
case of pay being given in lieu of the whole or part of such notice the said
period shall stand added to the government servant’s qualifying service for
the purposes of calculating the pension and the death-cum-retirement gra-
tuity due to him and for no other purpose ; or :

(i) the government servant may, after attaining the age of 55 years volun-
tarily retire after giving three months’ notice to the appointing authority :

‘Provided further that—

(i) the notice of voluntary retirement given under the first proviso
by a government servant against whom a disciplinary proceeding is pending
or contemplated shall be effective only if it is accepted by the appointing
authority, subject to the condition that in case of a contemplated disciplinary
proceeding, the government servant is so informed before the expiry of the
potice ; ]

(ii) the notice once given by a government servant under the ficst proviso
shall not be withdrawn by him except with the permission of the appointing
authority.

Explanation—(1) The decision of the appointing authority under the first
proviso to require the government servant to retire as specified therein shall
be taken if it appears to the said authority to be in the public interest, and the
State Government may, from time to time, issue executive instructions in-
dicating guiding principles in that behalf, but nothing herein contained shall
be construed to require any recital, in the order, of such decision having been
taken in the public interest or to require the publication of such instructions.

(2) Every such decision shall, unless the contrary is proved, be presumed
to have been taken in the public interest.

(3) ‘Appointing authority’ means the authority which has the power to
make substantive appointments to the post or service from which the go-
vernment servant is requited or wants to retire.”.

(*For Statement of Objects and Reasons, please see Uttar _Pradesh Gazette Extraordinary,
dated March 3, 1970.)

(Passed in Hindi by the Uttar ;’radesh Legislative Assembly on March 19, 1970 and by
the Uttar Pradesh Legislative Council on March 13, 1970.)

(Reczived the Assent of the Governor on March 31, 1970 under Article 200, of the 'Céns,ti-

tut;%n)of 1ndia and was published in the Uttar Pradesk Gazette Extraordinary ; dated April'l; © -
1970. . y
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Validation, 3. Notwithstanding any judgment, decree or order of any court, anything
done or purporting to have been done and any action taken or purporting to have
been taken under or in relation to the said Rule 56 (2) before the commencement
of this Act, including any decision or order made, executive instructions issued, or
notice or pay in lieu of notice given or paid or ordered to be paid, retirement -
required or effected, or pension sanctioned or paid, shall be deemed to be and
always to have been done or taken under or in relation to the said Rule 56(a) as

s if the provisions

amended by this Act and to be and always to have been as valid a
of this Act were in force at all material times.

-

Repeal of Uttar - .4 The Uttar Pradesh Fundamental Rule 56 (Amendment and Vaiidat_ion)

desh Ordinance  Ordinance, 1969, is hereby repealed.
No. VI of 1969. -
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No. 421(2)/LXXIX-V-1-20-1(Ka)-11-2020
Dated Lucknow. March 13. 2020

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Fundamental
Rule 56 (Sanshodhan aur Vidhimanyakaran) Adhinivam, 2020 (Uttar Pradesh Adhiniyam Sankhya 9
of 2020) as passed by the Uttar Pradesh Legislature and assented to by the Governor on March i2, 2020.

The Vitta (Samanya) Anubhag-2 is administratively concerned with the said Adhiniyam.
THE UTTAR PRADESH FUNDAMENTAL RULE 56
{(AMENDMENT AND VALIDATION) ACT, 2020

(U.P. Act no. 9 of 2020)
[4s passed by the Untar Pradesh Legislature)
AN

ACT

Surther to amend the Fundamental Rule 56 and to validate certain actions taken

thereunder or in relation thereto.

IT IS _HEREBY enacted in the Seventy-first Year of the Republic of India as
follows:- .

1. This Act may be called the Uttar Pradesh Fundamental Rule 56 (Amendment
and validation) . Act, 2020.

2. In rule 56 of the Uttar Pradesh Fundamental Rules published in the Financial
Handbook Volume 11, Parts 11 to IV, as amended from time to time (hereinafter referred to
as the said rule), in clause (¢) the proviso shall be omitted and be deemed to have been

omitted with effect from January 1, 2006.

3. Notwithstanding any judgment, decree or order of any Court, anything done or
. purporting to have been done and any action taken or purporting to have been taken urider
*or in relation to the said clause (e) of Rule 56 in terms of the paragraph 6 of the
Government Order No. Sa-3-1508/X-2008-308-97, dated December §, 2008 {as amended)
before the commencement of fhe Uttar Pradesh Fundamental Rule 56 {Amendment and
Validation) Act, 2020 shall be deemed to be and always to have been done or taken under
or in relation to the said clause as amended by the Uttar Pradesh Fundamental Rule 56
(Amendment and Validation) Act, 2020 and to be and always to have been valid as if tﬁe
provisions of the said Act weré‘ in force at all material times with effect from January 1,

2006.

STATEMENT OF OBJECTS AND REASONS

A

Shor title

Amendment of
Fundamental
Rule 56

Validation

Clause (&) of Uttar Pradesh Fundamental Rule 56 provides that a retiring pension shall be payable

and other retirement benefits, if any, shall be avilable in accordance with and subject to the provisions of

the relevant rules to every Government servant who retires or is required or allowed to retire under this

rule. Provided that where a Government servant who voluntarily retires or is allowed voluntarily to retire

under this rule the appointing authority may allow him, for the purposes of pension and gratuity, if any, t_he '
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benefit 61" additional service of five years or of such period as he would have served if he had continued

till the ordinary date of his superannuation, whichever be less.

‘ Sixth Central Pay Commission has recommended that full pension shouid ber allowed to
Government servan_fs on completing twenty years of qualifying service with effect from 01;01;2006.,!“;1."}16
provision of the said rule has- been amended by Government Order No. Sa-3-1508/Ten-2008-308-97, dated
December 8, 2008 and Government Order No. Sa-3-G.1.-28/Ten-2008, dated ;@uary 6, 2009 and
Government Order No. S5a-3-1622/Ten-2010-308/97, dated November 10, 2010 but the provision as
aforesaid is existing in the said cluase. It has been decided to amend the said clause. () of Uttar-Pra&Aesh
Fundamental Rules 56 "with effect from 01-01-2006 to make the provision theféof silﬁilar to the
recommendation of Sixth Central Pay Commission.

The Uttar Pradesh Fundamental Rule 56 (Amendment and Validation) Bill, 2020 is introduced )
accordingly. |
" By order,
©+ 1.P. SINGH-H,
Pramukh Sachiv.

Nogwogodo—Totio 749 AT (fR0)-2020—(1782)-599 TRRI—(w0 / B0 / FiiHeie) |
GogHogod0—T0o 164 o f%mﬁ—zozo—(wea)ﬂoo ufergi—(w0 / 1o / ifede) |
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No. 458 (2)/LXXIX-V-1-21-1-ka-15-21
Dated Lucknow, March 10, 2021

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Fundamental Rule 56 (Sanshodhan Tatha Vidhimanyakaran) Adhiniyam, 2021 (Uttar Pradesh Adhiniyam
Sankhya 12 of 2021) as passed by the Uttar Pradesh Legislature and assented to by the Governor on
March 10, 2021. The Vitt (Samanya) Anubhag-2 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH FUNDAMENTAL RULE 56
(AMENDMENT AND VALIDATION) ACT, 2021

(U.P. Act no. 12 of 2021)
[As passed by the Uttar Pradesh Legislature]

AN

' ACT
Surther to amend the Fundamental Rule 56 and 1o validate certain actions

taken thereunder or in relation therelto. :
IT I1s HEREBY enacted in the Seventy second Year of the Republic of India as
follows:- )
. (1) This Act may be called the Uttar Pradesh Fundamental Rule 56 Shorttitie and
. (Amendment and Validation) Act, 2021. commencement
(2) It shall be deemed to have come into force wnh effect from the 28" day of
November, 2001.

2. In Rule 56 of the Uttar Pradésh Fundamental Rules, published in the Amendmentof

Financial Hand Book, Volume 11, Parts 1 to 1V, as amended from time to time, for the ;"7“5'6"“;“1;
ule 8] €

existing Uttar Pradesh

Rule 56 (a) the following provnsmn shall be substituted, namely — Fundamental

" 56 (a) Except as otherwise provided in this rule, every éovern_ment Rules

servant shall retire from service on the afiemoon of the last day of the month
in which i€ attains the age of sixty years :

Provided that a Government servant whose date of bll‘th is the first
day of a month, shall retire from service on the aftemoon of the last day
of the preceding month on attaining the age of sixty years :

Provided further that a Government servant who has attained the age

of fifty-eight years on or before the first day of November, 200] and is
on extension in service, shall retire from service on explry of his
extended period of service.
(a-1) No Government servant shall be granted extension in service
beyond the age of retirement of sixty years :

Provided that a Government servant dealing with budget work or
working as a full-timec member of 8 committee which is to be wound up
‘within a short period of time may be gi'anted, by the Government,
extension of service for a period not exceeding three months in public
interest : _ -

Provided further that the Government shall have the right to terminate
the extension of service before the expiry of such extension by giving a
notice in writing of not less than three months in the case of permanent
or, of one month in the case of a temporary Government servant, or pay
and allowances in lieu of such notice."
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4 . BER U FEMRY TSE, 10 A€, 2021

Va“ﬁ*“iﬂ" ’ 3. Notwithstanding any judgment, decree or order of any Court, anything
done or purporting to have been done and any action taken or purporting to have been
taken under or in relation to said clause (a) of Rule 56 in terms of Notification
no, G-2-605/X-534(19)-57, dated June 27, 2002 before the commencement of this
Act, shall be deemed to be and always to have been done or taken under or in relation
to the said Rule 56 (a) as amended and validated by this Act and to be and always to
have been as valid as if the provisions of this Act were in force at all material times.

Ly

STATEMENT OF OBJECTS AND REASONS

Clause (a)_of Uttar Pradesh Fundamental Rule 56 provides the age of superann'uation for
retirement from the Govemxﬁent services. The age of superannuation for retirement from Government
services was fixed as 60 vears in place of 58 years w.ef November 28, 2001 vide Notification no.
1098/ka-1/2001, dated November 28, 2001 issued by Karmik Anubhag-1 of the Government of Uttar
Pradesh. To amend the Fundamental Rule 56 in accordance with the aforesaid 'notiﬁcatioh, the Finance
Department, Government of Uitar Pradesh issued the Notification no. G-2-6OS!X-534( 19)-57, dated June
27, 2002. Since the.amendment in Fundamental Rule 56 has been made retrospectively, therefore, in order
to validate the aforesaid notification of the Finance Department with retrospective effect; it has been
decided to amend the said clause of Fundamental Rule 56. |

The Uttar “Pradesh Fundamental Rule 56 (Amendment and Validation) Bill, 2021 is introduced
accordingly.

By order,
ATUL SRIVASTAVA,
Pramukh Sachiv. -

Hovsogodio—Todo 788 XeTTF~2021—(1674)-500 WRITI—(F=ER /o /diwde)| -
Horsogedo—godio 267 M0 fAfi-2021—(1675)-300 T~ (Fe=yER /S0 / dfeaz) |
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